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Notes |of| the Registry Date Order of the Tribunal
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Présent: Hon'ble Mr. G.L.Sanglylne,
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Adrnlnistrative Member

This application has been filed by
the applicant seeking certain directions
1n;regard to his transfer and posting
instSI.Guwéhati. In this application
thé applicaht has submitted representa=-
tion dated.28.5.99. But no reply has.
beén received from the respondehts. The
applicant is still serving as Skilled
Worker Gr.I in S.I.S.I. at Imphal.

I have heard learned cognsel of both
sides. I am of thk view that there is no
ca?e for scrutiny and decision in the
p:ésent O.Ae I therefore, dispose of the
application with direction to the respon-
dents to dispose of the repreéentation
dated.28.5.,99 submitted by the applicant.
The applicant may also submit fresh
 representation. If the fresh representa-

' tion is submitted by the applicant the

‘ contd/-
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In the Central Administrative Tribunal

Guwahati Bench :::! Guwahati.

( An application under Section 19 of the Administrative

i
! } Pribunals Act, 1985 ).

BERWEEN

2hri Durlove Chandra Medhi

$on of Jafe R puetld
ékilled”WOrker Grade~-I

t, .
Small Industries Service Institute

S

Z:"mphal - 795 001 ( MANIFUR ) eeeeses Applicant. |
? « The Union of India

| Through the Becretary to the

Government of India,

Ministry of Industry,

| Department of S.5.I.,

{  Agro & Rural Industries,

New Delhi.

c’ The Development Commissioner

1 Small Scale Industries,

Nirman Bhéwan, New Delhi-11.

%3« The Director (' Admn . )

Office of the Yevelopment Commissioner (SSIJ,

| Nirman Bhawan, New Delhi -11.

i o wdeve V(N




4. The Director,
| Small Industries Service Institute,
Takyelpat Industrial Estate,

Imphal - 795001 (MANIPUR).

5. The Director,
Small Industries Service Institute,
Bamunimaiden, Guwehati=-11,. \

oo veve B;_Qspcnden'bS-

1. | Particulars of Order(s)_ against which this
application_gg_gggg ¢

This application is made not against any particular
order but chal;enging the illegal and arbitrary action of
the respondents in not transferring the applicant from

ymphal to Guwahati.

e Jurisdiction.

The applicant declare that the subject matter of
this application is well within the Jurisdiction of the

{on'ble Tribunale.

Do 7 Limitation.

The applicant further declares that this applica-
tion has been filed within the limitation Prescribed under

Jection 21 of the Administrative Pribunals Act, 1985,




I

s

i 4 Facts of the cage.

1470 That the applicant is a Citizen of India and as
| such entitled to all the rights and privileges guaranteed

il under the Constitution of India.

4.2 That in pursuance to an interview held on 5.7.89,

the apﬁlicant was appointed under the respondents in the

post of Skilled Worker Grade-I vide memorandum dated
1 23/24-8-1990 issued by the Director, Small Industries-
é Service (for short, SISI), Guwehati. The scale of pay of

| the applicant was fixed at Rs. 13202040/~ per month.

A copy of the aforesaid memorandum dated 23/24-8-1990

is annexed herewith as Ammexure - 1.

1443, That after his appointment as stated above, the

applicant continued to discharge his duties with all
sinceriiy and devotion3 However, subseduently by virtue
6f ah order dated 28.1.93 paséed by the Director, SIsI,
Guwahaﬁi and order dated 2.2.93 passed by the Director,
SISI, Imphal, the applicant was retrenched from service.
He thereupon approached this Hon 'ble Pribunal in O.Ae Noe.
31/93 challenging the action of the respondents in retren-

ching him from gervices. The Hon'ble Tribunal, after

il congidering the case of the applicant, désposed of the
| said application vide Judgment dated 24.8.94 with a direction

éupon the respondents to reinstate the applicant with

,C:)V;LLQMQL Liiﬁh»*:
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retrospective effect weeo.fe 1.6.92. The respondents
ﬁhereafter, in complaiance of the directian of this
Hon'ble Tribunal, reinstated the applicent in the post
of Skilled Worker Grade-I at SISI, Imphal with effect
from 1.6.92 vide memorandum No. A/20113/92 dated 9.11.94.

The entire period wee.fe. 1.6.92 yas treated as on duty.

A copy of the aforesaid memorandum dated

9.11.94 is annexed herewith as Annexire=- 1A.

4.3, That thereafter the applicant resumed his duties

at SISI, Imphal and started to work as before. It may be
partinent to mention here that though the applicant was
posted at Imphal, his family composing of minor children

and wife was residing at Tinsukia and as such the applicant
was finding it most difficult to manage his famil& at
Tinsukia. Be mentioned that the wife of the applicant

being a chronic heart patient was under constant medical
treatment and was also advised to avoid trouﬁle some

Jjourney. Under such circumstance, the applica.-pt was thus
reduired to stay with his family or alternatively at some
place nearer to Tinsukia in order to mun and menage the
family smoothly. He therefore filed é representation

before the Respondent Noe4 on 5.1.96 narrating all the
circumstances and praying for his transfer to SISI, Guwahati .
But no favourable action was taken on the said representation
and thus the applicant had to approach the Respondent No.2

through another representation dated 26.6.96 reiterating

Durkove Hadll
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| his prayer for transfer.

Copies of the aforesaid representations dated
51496 and 26.6.96 are annexed herewith as

Annexure - 2 and 3 respectively.

4 4. That the applicant states that even after filing
of the abovementioned representations no fruitfal action
was taken by the respondents and the applicent had to con=-
tinue at SISI, Imphal under compelling circumstances and

on the verbal aSSurances of the respondents that his case

‘would be congidered. The applicant, however, did not loge

hope and continued to press the matter hard seeking transfer
in any place in Assam. Be mentioned that the appointment
of the applicant carried liability to serve anywhere in the
States of Assam, Meghalaya and Arunachal Pradesh. But
surprisingly the applicant has been denied posting at any
of those piaCes due to the reasons best known to the
Respondents. Neverthless, the applicant being apprehensive
of a %avourable action, again approached the Respondent
No.2 through representations dated 13.6.97 and 18.11.98,

It may not be out of place to mention that during the last
part of the year 1998 a vacancy of skilled worker Grade-I

was available at Silchar and therefore the applicant in

his representation dated 18.11.98 prayed for his transfer oA

Silchar. But unfortunately, the Respondent No.2 did not
act on either of the representations filed and thusg the

grievances of the applicant was not redressed.

<INLAQWVEL.L&231V“'
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The applicant does not ammex copies of the said
XERXE representations dated 13.6.97 and 18.11.98 for
the gsake of brevify. He, however, craves leave of this
Hon'ble Tribunal to refer to and rely upon the same at

the time of hearing, if need bee.

4e5. That the applicant states that as none of his
earlier representations field any result, he lastly filed
a representation to the Respondent No.3 on 28.5.99 praying
for his transfer to 3ISJI, Guwahatie. But till date no
aétion whatsoever has been taken by the Respondents to
transfer the applicant to Guwahati. It may be stated
herein that at present one post of Skilled Worker Grade-I
is lying vacant at SISI, Guwehati ( Assam) and the appli-
cant can suitabiy be accomodated against this vacancy at

Guwahatis

A copy of the aforesdid representation dated

28.5.99 is annexed herewith as Annemire-§.

446+ That the applicant states that in view of #k®
his appointment, he is entitled to be posted at any ?1ace
in the States of Assam, Meghalaya and Arunachal Pradesh.
But the respondents have denied this to the applicant
‘without any just and reasonable ground. Morecver, they
have not responded.to the representations filed by the
applicant. Under this circumstances, if this Hon'ble

Tribunal do not protect the applicant by an appropriate

order or direction, the would suffer irreparably. \4ﬂjﬁﬂ—:
ove_
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That this application is filed bonafide and

intedrest of justice.

Grounds with Legal FProvisiong ¢

For that, the action of the respondents in
not posting the applicant in any of the States
of Assam, Meghalaya and Arunachal ?rédesh in
violation of the terms of appointment is I

illegal and injustified.

For that, the respondents have acted illegally
‘and arbitrgrily in not disposing of the re-

presentations of the applicante.

For that, the respondents have acted in a
"glaringly arbitrary and unfair menner in not

transferring the'applicant to Guwahati con=-

sidering his genulne problem and attending

clrcumstances of the casee

For that, the actlon of the respondents is .
violative of,Artlcle 14 and 16 of the

Constitution of,Indla. \.f‘ - 'f'flfi :

For that, in view of the order of appointment
dated 23/14-941990 the applicant is entitled’
to be posted wlthln the States of Assam, Megha-

1aya and Arunachal Pradesh.

wov.EL \-”\matw
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5¢6e Por that, vacancy in the post of Skilled Worker-
Grade~I is available at SISI, Guwahati and the
applicant can suitably be accomodated against

the same.

? 570 For that, in eny view of the matter the action

of the respondents is bad in law and liable to

be declared illegal.

6. ‘Detadls of Remedies Exhausted

The applicant declare that they have no other
alternative or efficacious remedy except by way of filing

this application before the Hon'ble Pribunal.

7, Matters not previously filed or pending before

any other Court.

The aﬁplicant further declare that he has not
filed any application, writ petition or suit regarding
the matter in respect of which this application has been
made before any court or any other authority or any other
Bench of the Tribunal nor any such application, writ peti~

tion or suit is pending before any of them.

8. Reliefs Sought For ¢
Under the facts and circumstances narrated above,

the applicant prays for the following reliefs ¢

8ele That the applicant be declared entitled to be

Posted within the States of Assam, Meghalaya and

Diodgva
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and Arunachal Pradesh in terms of the order of
his appointment issued vide memorandum dated

23/24 .8,90,

824 That the Respondents be directed to transfer the

applicant and post him in the available vacancy
at SISI, Guwehati.
- alternatively -
The réspondents may be directed to post the appli-

cant at any place within the State of Assem.

B4 3 Any other relief or reliefs vhich the applicant
is entitled to in the facts and circumstances

of the case.
8.4. Cost of the application.

9. Interim Relief Prayed for :

That the applicant prays for the following interim

relief during pendency of the instant application.

9.1. That the respondents be restrained from filing up
the post of Skilled Worker Grade-~I lying vacant

at SISI, Guwehati.

9.2. Bny other interim relief which the applicant is
entitled to in the facts and circumstances of the
case.

10. The application is filed through Advocate .

' (]DALhQOLAe_‘¥4J£jLAJ
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ie. ILLOe NOo - 062’ 4$ﬂé?%?
) L. Q000
iio :Date - // : g
iii, To whom Payable - The Registrar, CAT.
iv. Yhat office ~ GeP Do Gawahatie
12. List of enclosures :
" As per Indexe.
Verification...11/
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© emen amm e e WA G Guwn B e e

I, Durlove Chandra Medhi, son of ziiAf @3- )”7Q4§EZL4
aged abmrt49z years, working in the office of the
Bki¥kedx¥ Small Industries Service Institute, Bmployees

Skilled Worker Grade-I, Imphal, Manipur, do hereby verify

- that the gtatements made in paragraphs 1 to 4 and 6 to 12

are true to my knowledge and those made in paragraph 5

are tmue to my legal advice and I have not suppressed

‘any material fact.

And I sign this verification on this the day of

/374. ’%\)anuary, 2000, -

Diodave Moo

Signature.



RS
e

”I Gram: Smallind - REgQ RE Phonds : 31949 L
' - : Tlxv : 235-2379 ASEX IN h(AISTLRED ‘ 31950 :

Governmont o tndia
9x' : 4 - Ministry of‘lndustry .
e qé//’ Small (ndustries Ser vice Institute !
. S : ‘Bamunimai«iin o :
Guywahati-21 |
G435 _ . pake the 23-2-1990.
’ e
/)} ,

e

No. A-12021/2 /8¢ - Part-1,

"EMORANDUM

1. 3 With reference to his;interview, dated 15?3/’153535 the
Director, Small Industrics 3ervice Inctitute, Guwahati is pleased to

of fer Shr;/&;;;m-,Q..—{-.. Dundove: ‘d‘ cm.-(:\c\ e )
Reglstration No. S5 USYE - TANSY iy Eve. A temporary post of
QK&LLC‘IZ L'b\'))\’\Ae;\_,GmT ( W\r‘t-r) in &taﬁﬁ‘ﬂ?ﬁ%&b&éfes—“sme-—!ﬁsututu,

Guwahab&#ﬁ:anehaiﬁstééube7—Sh£Lkmwh~iH%A4Me§he¢eya4+_3iphuw~I¢ZPUt'
Stbchﬂr+~ﬁssam++-ucw_ltanagari&nunach«1 Fradesh)/Extension~Centre,

Fimsuktay . s84am) -4 FTS Tinsukin in the scale of pay R.[320~30-
1560-E@Q~40-2040/. The appointee will also be entitled to draw
duarness and other alle. ances at the rites admigsible under and
aubjnek Lo the conditionn ladad down in rules the orders governing the
LML of such allowaneen In foreeé Erem time to time.

2. THE TERMS OF ADPPOINTM

ENT_ARS A5 _UNDER
- 1) The appointment is tempor iry and will not confer any -
_— title to permancnt employment.

11) The appointment wiil be =n trial for Two years, thc
period is liable to be c¢xtended or curtailed at the
discreation of the appointing authority. .-During this
period his/hA scrvices miy be terminated at any time
without asslgning any reasons. , ‘ :

14i) If during trial period Shr i /émet D Wndove Chondng Medf:

. may desire t. leave the Organisation,
onc months ' clear notice +ill bo necessary.

iv) On completicn of the trial period the appo.. stment may
' be terminated at any tim by a month's notice given by
//" eithcr—sidc, Tho appeintirg authority reserves thoe
right of ECTminating his rrvices forthwith or bufore
the expiry of thy stipulat.ad period of notice by making
payment to hilm of g sum wiuivalent to the pay and '
alldwancés 07 EhG pégiod f notice or the unexpired :
portion therecof, - d T

']

, v -
- . ~ v) Thy appointment carries with it the liability to serve
. : anywhore in iesam,‘Meghqlnya & Arunachal pradesh.

vi) He will have to attain th.: spudd of 30(thirty) words
PCr minute in type within n(six) months from the date
of appointmont. Other conlitions of scrvices will be
gcverned by the relevant rales and orders inform from
time to time. ‘ : :

3. _ THE APPOINTMENT WILL BE FURT:! IR _SUBJECT TO :

o 1) . Production of Certificate of ritness from the Civil !
o ' Surgcon. : ' ‘

Contd....?2
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2N cubmission o. 2 .welaration in the form wnclesed and in

' the ovent of tho candidate having more than one wifc living . l'm
. the appo;ntmwn' will ke subjuct to hlsébcf being exempted &1
Sk @éLI frem the cnforcoment of the rv ruirement Jn his behalf.. - " lsehiis
fé 3) Taking on Oatan of ullﬂ] :nce/! ithiulness to the Lonstitution
(1 - of India.
It 4) - production of the following orijinal curtificates together.
A ' . ~' wizh onc attested <opy. . .
uuQ'UC/JinOmto/curulflCJtGS <l uduﬂatlonal and other | |
Teehhical qualification, if on, . (k) Certificate of agc, o
e () Yhardctus Certificatie from Mwo G serted. officer cf the
B ot C Y sal/SEAteGo v Eﬁ&. (d) © cehavee Coreificate of
¥ . .previous cmployment, 14 any. () Coicificate in the prescri-
’ Tl ferm o in cupport of candid ooz claim to h.long to 3cheduled
Cactus or Tribes/.ogls Indian o itics.(whe Coreificace
shoulad Lo singned Yy the Distri - CEfider o the oub Divisional |
G S Gfiicer or'CW/ uLh(r afficer - the Jstrict in which his/hgr
ik - -i" pavﬂnta urﬂinarJL{ CoRe, i i Voon lesigned by the sedou
; dove, Eenm L'Y‘""'l Lo oefeoient 0 Lssue sugh Cerntilicate, if
Loth p\.l"htg are o u,AJ, of the ios=rict in,which hz himsclf
renided gthepwise 8pan, for the Jurpcse of his own eduvcatior. ©-
CYnere the Certificy re isst WAooy saictted Officer of the
mionsGovernment Cr Suate Gove .. thoy should bu countoersigned
the District M,q;ztunhc cr oLty CommissicneT Or Syb-

i v.xs;onal Oificex

- It: ray ')lc,asc hc .;t“tod whethe: the candidate is serving oOr
.Lgu-t‘cn Lo oSsLrve antﬁ* or ‘Cent ral Governwment Jcnartment
db\\r\,rnmcnt or In publlx{. Aauthority. LRt

"f‘i..\,if*ﬂiny Jvclarr-b'imn givfm or int rmation furnished by the
At B8 1"' : Eadistbor w. s found. Lo ha
¥ s &ww"*f?""x ww’g‘ ?""1"1 b Linklo :~: P
~J;,~§gmma frwm wrvmc u.M ~>w..h LOkher acticn as huv\_rnmunt may deum nNul 2884
R 5 undo Levdl '
L . ‘rf ‘hL.:/smh-r;-{-t-;-ss'B oves Cboevedhes N\u(/w
accgpts the offér on the above.terms hie, LAt o should report for Juty o
Hhe” %f—sﬁr{-,—mmw,—cumt w21y i ot ar Ziasstt . DLr.Stor
Inchargc, & + £74F - F-TS MM@ imnedictely kut
not ‘latnag than 2"( Q" LQQO f\‘ling wo wh che of fer will be treated”
apiannodlled, Whild repoerting for duty i /% shiould produce the
(L LgAtes mont woned In para 3 above,

Tt n

A U

2 No travclling allowance will be 11llcwed for joit.ng the
apgointmen or on termuination therecf un!.ss othorwise admissible
under rules. ‘ n

- . U it
’ 'C{J ?;/ Z\\

. '. . . .

i WISTANT DIRECTORY ‘"JI.N )

FOR DIRLFTQ&(W)
Tie o c*L..-chctor/sy—arsu at] I/C.

dl Admn.)
Msnsmm pairector (

V\}‘{M‘ [ wskd wgd: -2

2) The Asstt. loy '~v~nt-. o~ ic.r, Jist. Employmcnt r..xchanqe.

w181, Ouwnh\nl'“- . ﬁ
TANSY KA -

40 Pyrsonal Tile of %\'DWU IV (,éfwﬁt\‘\ l"\t‘ollv‘- ’

=i, b

-
Copy £o = 1)

4) Recruf tmens File of (_.I.a\e\n\ " cmployees/staff, SISI, Chy
Of fice Sunit. (/Hccounts, ) 5;::“.‘ hy

| é)pﬁo, SS()C(-(M ie—35, ﬂ
R , 7) }—,\ APLGO“@ /9‘7 h‘\/ )(aCnL 0

ped/31.1.89  VewReaTlon~ 4| © for Direct?




e é a1yt ey | ' - Gram : SMALLIND \ﬁ?
| § o 220884, 223006 R - Phone : 220584, 223096 .. .-
T IO Q9. deUE o

L) %l ag armo g\ fania ‘

s TAN ARG, AL GTFIL

e -17/18 arsdgan geefizaq 1@
“gew1E - 795001, afoge

m;_fjfiia/”/ . S f‘qai%/Dated,' the 99/11/ %

MmEMQRANDUM

SMALL INDUSTRIES SERVICE INSTITUTE -

) Deptt. of SSI,Agro & Rural Industrles
Ministry of industry, Govt. of india
C- 17/18 Takyelpat industrial Estate
Imphal - 796001 Manipur- :

&ivsm/No

In persuance of Development Commissioner(SSI)oNew
Delhi's letter M.C~18013/2/93-A(NG) dated 23/9/94 and to 1mplement
the Hen'ble "Central ADMINISTRATIVE TRIMUNAL®,Guwahati Bench
‘Judgement dated 24/8/94 regarding QA 31/93 Shri b, C.Madhi.skilled
Worker Gr.I -Vs= U.0.I., the Director,Small Irdustries Service W
- :Institute, Industrial Estate,Takyelpat,Imphal=795001 is pleased to

relnstate Shri B.C.Medhi in the post of Skilléd Werker Gr.I at (-
SISI,Imphal with retrospective effect from 01/6/92, who i8 ' .
retrenched from service vide order ¥.A/11011(2)/92 dated 28/1/93 .
of Director, SISI,Guwahati and eA/20113/93/6553 dated’ 2/2/93 af
Director,SISI;Imphal.

Shri Medhi will be entitled for full pay’ and allawances

aﬁmissible to him as per rule we.e.f. 01/6/92 treating the entire .
period as on duty.

} - . o (v.s.{ma'ry,) K

i
A ‘ * PIRECTOR L
Te o | l T 5 ‘ ji
Shri D.C.Medhi, ' L \J
Parbotia Road, ' : IR )
P.0.Tinsukia, : \
Asgam. : S
“Copy tos- ' - S
- 1, The DPevelopment Commissioner (SSI),Nirman’ Bhavan.New Delhi-11,
. for favour of kind information. This has reference to his
letter No.C~18013/2/93-A(NG) dt.23/9/94 addressed to Director,
SIST,Galcutta and copy endorsed te this Institute pleases ' -

2. The Director,SISI,Indl.Estate, Bamuni Maidan, Guyahati=21 fer
information and necessary action please. This has reference te
- his letter M.C=-14014 €13)/93/3967 dated 7/10/94.

f ‘ 3» The Acceunts Officer,Pay & Accounts Office(SSI), ot ?*T\
© 111/112 B.T.Road,Calcutta for information. : :

40 The Director,SISt,Hospital Road, Agartala for 1nformation./.

( VeS. MURTY ) i
DIRECTOR %
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- ond hip@. b0 Facelve duw conoldarobion oRd NECeTLOry UTUGT mszt.ﬂe o
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et Selelale Ln ite Imahol luntfa dn thy casncity of chkilled .
‘ubrkas Urodewl, tince 1994 and hot baun proper)y discherging.
Mo Sytlaw Cheroet with duw sbilitye LT
B “el o c . .. [ ‘- .

&6 " That the ardinasy reéid ,
~ Vinsukle (Aoensm) end 48 domicile An the stete of Rsgeae’ Fytthee .. . - )
‘with hur Shree 1ittle echuol going (under Aseemascenad Lun - school ), g vf

H

- 40 sabve snyulule An AEodnme

R
iyt

" t0 be plesced Lo teanefar tha undereijnad Prom Inphsl to Suwohatss

/ g' Aimaxure -2 | '. | "\vq«\

rrdm $ Sed Durlove Che Madhi, ' , \/‘
SR .S-losolo. Imyhele v : \

To ¢ The Oirector, , oy
‘ ' 3.165.10. Inphal. _ 7 _ . -
Tekyalp et Industrial sstete Imphol MMonipute

Sub ¢ ln the matter of mplicetion for t.x':amzfm.'~ _' |
bo Guuehetl Lentrae ' -

They undareigned Fecpectfully begh to stote the Poliovin

K ' ;Y
o

1o - That 0ify thy undaeriigned lios bean plesuritly in ety

e . . . RIY L 48 IR
.

1. f v,_ ‘ A ! A ) " ‘.
retddange of the undezeigned 3o et

Che faally of the undarelyned 'is ot prevant geciding ot Tineukis' '

‘,pyp‘}),_dggn:_haulng ne meld yuerdion 1o conetently Loak oftar theme i

i L i L . R ..1_,*{1‘,;-:.“ S i f} “t‘
3.7 Thet due, to his seryiey 4n Jmhel the undetedanad hee ... . %"
Co sinultongously mancge kit ondinary residenca ot Tinsukie~ - . L

88 hio uife han bean unuel matinn)l efvice to ovold troublesomg - ~;t-",’;-,.q-;
Journay for hef devolaping lypurtensione PR
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ot N L
LA N R

4o o Ty fof sSove russonéy i underciyred considare’dt "’
ggenonable to PLld befofu youd' Honour on epplication saking ™’
for hle tzoncfar to Guushati dentrae’ Further your honaut mey -

bad pludsgd &o sur thet hie polntment cesrie She Licbirity

g ' ¢ oo {

 Under the ebove caTcumsSancae your honoyr ie ruquected
cantra or Lo kindly aoku hacebEbly axtengement for his tronsfer .

Co Lugohatie Ml (ur Lhic ect OF yuus kintiredw, Shg undete ignad- -
ahﬂlll.hti avel groufulle .. e e a0

U T Youfe PelEhmullys oA
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To, 5
.'J.’he Davelnpmont Commissioner,
Small E£cale Industries, "
: Nirmen Biavan, 7th Flooz, ;
. ,Maulana Azad Road :

'NEW DZLHT = 110 of.. |

A ‘w( M’IH mRoesR ULANE 7

. - o
-

Bubleot 1= Faguect for gransfor from SISI Impha} . '.L?;;??. SRRPU

LR —
to_Guuhats of - ;M“'.g:?’?.*',,,,., R B

' \ "t au-; ot
o l m‘. y:_.'. 5 .l‘ ,-' L
Sir' ' { , e -u«‘, :"é‘::;,'_
. . With due respect, 1 have the hosour to- neqqut mw~; -3"-.'@

‘the i‘ollowj.ng fayw facts for your ! 1nd oomidera!iafl Mihh '«f lt:‘f« ) -
:.» { 'Wnl’a';hetm a‘ltlcn. .. “x :r;{':"*f";',-: ‘5{:2‘1
Y K : r"}‘.“»_*ﬁ} e
';-;‘f" . R Tbat. I am worklng ae Sidll wqu«-x' Cr-1 40 8181 ﬁ“* --;»‘._-,,«*;

Ilﬂ?hnl aince 1992 I wa the only mulel mamber in my £nﬂﬂ¥«:ﬂ R :"‘J

and 1y Cawdly consists of my allidg wife and minor sohey 1;*“ A

going children, My wife 15 a avonis hesrt patient who L

- neede w2 dicel cexe api required, p:l’lona tmatmnt. I bc&.ga “_4‘
- fdr nwmr tt'om ny home,-It- Lonya{w »d;uumlt w\@’ac :
_reddeo my" nornsl duties at SISI,,_Imphal

n\ e .
* oy ",‘{" H "
Theva is no rele menbers bo ‘look after ny\alom’m‘?ﬂ. ‘_.f. .1'f:-’4:4,§
#ife and I em to rush: :ouarda my homa for her u"eamnt»' o ’

a3 and vhien requarcds “',. N \\ L ‘ \ H_‘»" ,'__*'f:._,té;g O
[ | { ' v - . ,.‘\f\'

In rore-running circumstinccs miy X euraenuvn.( ERCR ST
request you tc consider my puounq at S\BI, Gaubatl' gromsrite i 4
5181, Imzhal to look afier wy willlig Am and childremii b . ';;f‘;':;j
as well as to davote mysel.. towan:ls the ;..,\ruce. T '._‘. 1;‘,{1-3

‘Thanitding you. ; 'y \ ‘ ) Y

fem 4 E . W\ oo o .
., ’: : / \\\\ . ’:i:" R

Y(urs raxthimw, \ : CHE

Encl : Undertakon. . @Uﬁ’\,«' \ . N A
\) v

*

T T — P W <y, TR T
. oo B .

o L 3‘"'&., mgau . .. BT

Z‘!’ L) LL JR L) ] ‘ ' \’

! ' \ \ Y

. ‘ { ' k\ i

\ ' N )

, / / q’ \ ! \ :i"'}
 fetee o LN e
} \'Mm— rmera e =y -o'"" ‘ . ' ) \ P \ . !
l' WMeda, ¢yl o f {on b -’ ’\. r ,4\ ) ",.v:'f“
. Pleto topy ‘l af ol B e YWY Kandd p
! % o " “oned ﬂd !\.Qmﬁ Cm .
) . ’ . \ \‘ y‘",{
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" The Dirdétng

Respected 8ir,

. transferred to 818X,1Imphal, I was given assurance that a8 ,
_and when the post of Skilled Worker, Gre=X, will be uaoent '

o /7 flunexure-
'. . N e ——

From s 8Shri D.CsMedhi,
Skilled worker Gr-I,
!.I 0821:‘ Iﬂe!!g*l’éogl"‘“

Officé of the “elqpment Cbmmissioner.
Small Scale Industries,

Nirman Bhawan, 7th Floor,
M'_ELEL:_H_Q.QLL..

( "rou h_proper Chanpel )

- I beg to represent my transfer case expecting o
favour from you, 8ir.

I joined your organisation as Skilled Worker,
Gr-I at FeTe8s Tinsukia on 31,8,1990 on closing the r.?.sg

1 was transferred to SISI, Imphel in the same capacity

in 1992¢

My appointment order atates to serve the states
of Ap-em. Arunachal Pradesh & Meghalaya., When I was

in any one of these three states, your request for transfer
will be considered. ~

X have come to know from the reliable sourcas

‘that there is a vacancy for the post of Skilled wbrkerl

Gr-I at 8181. Guwahati (usam).

‘84r, I am eending my representation fot transfer ;
since 1993 but no response or no favour, Really X am i
having family problems at my native, My wife is sick and S
suffering with heart problem and there is non-body to
looketter her at Tineukie. my native place. And every _
now and theh to visit my place is very costly affair, Once 1
again I request you to help me by transterrinq me to BISI.
Guwahati a nearer place to my ‘native before X Qroceed to
CAT o
.Thanking yous j
_ - Yours feithfully,
Date t 2876 )54 o Olednt -
- ( DeCo MEDHI ) . '

R SR
-#hi!&il??? o s i
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“ | Phone :22882° ;.1
{.- ,-Dr .@d)u[ Ch. Bar uoh i
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